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R ACT,NO. XX[@F: 1917,

[PASSED BY. 'THE INDLLN LEGISLATIVE CoUNCIL]

September, 1917.)

An Act to Restrlot the transfer of ships

reglstered in. Brlmsh India.

WHEREAS it is exped1ent to restrici the transfer

of” ships registered in Bntwh India ; It is
hereby enacted as follows :

1. (Z) This Act may be called- the: Indlan Transfer
of Ships. Restriction Act, 1917 ; '

(@) If shall remain in foree during the contin-
&?nce of the present war, and for three yea,ns there-
a ter ‘ . :

2. In this Act . "

(1):(e) ¢ Britigh subject ™ »means a person who-.

(z) is a 'natural born British subject within

L ‘the meaning of the British Nationality

and Status of Aliens Act, 1914, or
(w) holds a. certificate of naturalization

'(Recewed t/ze ass&nt of the. Govemor G’eneral on the 19tk

Short titls:
and duratxon.

Interpreta-
tions,

granted under any Act of Parliament, ox-
(m) holds ‘a certificate of naturalization

-granted under the Indian Naturalization
Act, 1852, ‘

()« fore1gn-controlled company ** includes:
~~any company, firm' or association or

EICRE ~ body of individuals Whether incorpo-
- ~ rated or not—

(1,) which is net. estabhshed in and subJec‘t- 5
to the laws of some part of His Majesty’s -
“dominions or of some British Protecto~
‘rate, and has not its principal place of

business therein, or
- (49) of which the” majority of the: directors

or



- -roguino parti- pepson, who is or who applies to be registered as
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or the partners or persons ocoupying the
position of diréctors or partners by
whatever name called are not British
subjects, 6r ’ o
(é¢¢) of which the majority of the voting .
power or the predominant interest is in
- the hands of persons who.are not British
subjects cr of persons who exercise their
voting power or hold their interest
directly or indirectly on behalf of
" persons who are not British subjects, or
(év) of which the cantrol is by any other
- means whatever in the hands of persons
- .who are not British subjects, or
(v) of which the managing body is a foreign-
~ controlled company, of the majority of =
.. . the managing body are appointed by a
foreign-controlled cotnpany. -
(¢) “interest ” includes the interest of a mort~
gagee, and . . \
(d) ““persons qualified to be owners of British. -
- ghips ”” has the same meaning as in sec-
tion 1 of the Merchant Shipping Act,
A8k i
(2) All provisions referring to a ship shall be read Vic
as referring also to a share in a-ship. S
Restrietion of 3. No interestin a British ship registered in British
transfer.  Tndia under the Merchant Shipping Act, 1894, shall
- .- 'without the previous consent  in "writing of the vic
Governor General in Council be transferred to a
foreign-controlled company or to persons other than
persons qualified to be owners of British ships. .
Cpewatty. . . 4. Whoever makes or attemypts to make or abets the -
making of any transfer in contravention of the provi-
“sions of this Act, shall be punishable with imprison-
‘mient of either description which may extend to two -
years or with fine or with both. ’
Poworto - 5. For the purpose of determining whether any

culars in

- certain owner . or mortgagee of a British ship, isor represents
snsos. ‘a foreign-controlled company, the Governor General

- in Council may require any such person orin the case
‘ . ' - of
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of a company, firm or association, the secratary or other
officer thereof to furnish such particulars as he may
think necessary and such_ pérson or offite. shall be
bound to furnish the particulars so required.

6. Where any person having an interest in a Forfeiture
British ship registered in British India ceases tobe g sertain

13 : ; . circome.
‘British subject or becomes a foreign-controlled com-

R > : { Stancos.
pany, such interest shall be Hable to forfeiture.
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